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IN THE COURT OF MS. VRINDA KUMARI,
ADDL. SESSIONS JUDGE-07 (POCSO) / WEST
TIS HAZARI COURTS, DELHI

VIDEOQ CONFERENCING

BAIL ROSTER

Bail Application No: 1445

State Vs. Sagar

FIR No. : 290/20

PS: Nihal Vihar

Uls : 392/452/269/188/34 IPC & 25/54/59 Arms Act

29.07.2020

Bail application taken up in view of Bail Roster No. No.
485/11099/11153/Misc./Gaz./DJ West/2020 Dated 15.07.2020.

Matter taken up today by Video Conferencing in -view of
Covid-19 pandemic and suspension of physical hearings in Delhi

Courts.

Application U/s 439 Cr.P.C. moved on behalf of the applicant -
accused Sagar for grant of regular bail.

Present: Ms. Promila Singh, Ld. Addl. P P for the State
through CISCO Webex Video Conferencing.
Sh. Vikas Bhatia, Ld. Counsel for applicant —
accused through CISCO Webex Video

Conferencing.
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Heard. Records perused.

= . . S ot e
he allegation against the applicant — accused 18 that |

alongwith an accomplice barged into the clinic of the complainant on
09.04.2()20 at around 9:30 p.m. One of the boys took out a toy pistol
and one Sma‘ll knife. While attacking the complainant, the accuscd
persons asked him (o stay back else they would kill him. Both the boys
then snatched Rs.250/- from the money box and the mobile phone of the
complainant and ran away. As these two boys were fleeing, complainant
raised alarm and caught hold of one of the boys with the help of public
and PCR. A toy pistol and a butrondar knife were recovered from the
boy apprehended. This boy is the applicant — accused.

Ld. Counsel for the applicant — accused submits that
appli‘cant — accused is in judicial custody since 10.04.2020. In the
previous involvements shown, he was formally arrested by issuing
production warrants. It is also submitted that the maternal grandmother
(Nani) of the applicant — accused with whom he used to live is 70 years
old and has to be admitted in hospital because of various ailments. It is
submitted that charge sheet had already been filed on 03.07.2020.

Despite waiting, neither the IO has appeared nor any reply
with verification report of documents annexed with the bail application
has been received from his side.

It is noted that 10 was directed to file reply of the bail
A

W

Scanned by CamScanner



. 3
application on 20.07.2020. Despite such directions, the IO neither

appeared nor filed reply on the date fixed i.c. 24.07.2020. Vide order
dated 24.07.2020, the 10 was again directed (o join the proceedings in
person and apprise the Court regarding the contentions of Ld. Counsel
for the applicant — accused that the TO had misinformed him that the
applicant — accused had already been granted bail.

SHO PS Nihal Vihar is directed to explain the conduct
of the 10 and ensure that orders dated 20.07.2020, 24.07.2020 and
the instant order are complied with and requisite reports filed in the
Court before the next date of hearing.

SHO PS Nihal Vihar shall file his report on or before the

next date of hearing.

Let IO of the case be also woned again through the
e ANDOH ) )
SHO PS Nihal Vihaerho shall appear before this Court in person

and explain non-compliance of orders dated 20.07.2020 and
24.07.2020. He shall also file detailed reply to the bail application as
also the verification report regarding the documents annexed with
the bail application. SCRB report in respect of the applicant —
accused shall also be filed. The IO shall also respond to the
contention of Ld. Counsel for applicant — accused that he was

misinformed by the IO that the applicant — accused had already
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